FORM G [REISSUE-1]
INVITATION FOR EXPRESSION OF INTEREST FOR
KGN GENERAL TRADING CO. LIMITED UNDER CIRP
OPERATING IN TEXTILE INDUSTRY, LUDHIANA PUNJAB
((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/CIN LLP

KGN General Trading Co. Limited
(CIN: U51109PB2011PLCO034761)
(PAN: AAECK5121H)

2 | Address of the Registered Office E-9 1405 St No 5 Ganpati Street Kali Sarak, Ludhiana,
Ludhiana, Punjab, India, 141007
3 URL of website Not Available
4 | Details of place where majority of fixed assets are located First and Second Floor, B-32-E-10-330/3-A, Basant
Valley Colony, Street No. 1, Kali Sadak, Ludhiana,
Punjab-141008
5 | Installed capacity of main products/ services NA
6 | Quantity and value of main products/ services sold in last Total Revenue
financial year 01-04-2025 till 07-11-2025 (Provisional)- 66.21 Lakh
FY 2024-25 (Audited)- Rs 3071.07 Lakh
7 | Number of employees/ workmen 1 as on Insolvency Commencement Date
8 | Further details including last available financial statements | Can be obtained by sending an Email to Nikhil Sachdeva
(with schedules) of two years, lists of creditors, relevant dates | at cirp.kgn@gmail.com or through Speed Post/Courier
for subsequent events of the process are available at addressed to Nikhil Sachdeva at H. No. 541-L, Model
Town, Preet Hospital Road, Punjab ,141002
9 | Eligibility for resolution applicants under section Can be obtained by sending an Email to Nikhil Sachdeva
25(2)(h) of the Code is available at: at cirp.kgn@gmail.com or through Speed Post/Courier
addressed to Nikhil Sachdeva at H. No. 541-L, Model
Town, Preet Hospital Road, Punjab ,141002
10 | Last date for receipt of expression of interest 05-02-2026
11 | Date of issue of provisional list of prospective resolution | 15-02-2026
applicants
12 | Last date for submission of objections to provisional list 20-02-2026
13 | Date of issue of final list of prospective resolution applicants | 02-03-2026
14 | Date of issue of information memorandum, evaluation matrix | 07-03-2026
and request for resolution plans to prospective resolution
applicants
15 | Last date for submission of resolution plans 06-04-2026
16 | Process email id to submit Expression of Interest cirp.kgn@gmail.com
17 | Details of the corporate debtor’s registration status as MSME. | Udyam Reg No: UDYAM-PB-12-0052202

Classification: Small Enterprises
Classification year: 2025-26

AN

Nikhil Sachdeva

Resolution Professional

KGN General Trading Co. Limited

Regn No: IBBI/IPA-001/1P-P-02743/2022-2023/14184

Address :H. No. 541-L, First Floor, Model Town,

Preet Hospital Road, Punjab ,141002

Date: 22.01.2026 AFA: AA1/14184/02/311226/108779 Valid Upto 31.12.2026

Place: Ludhiana
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THURSDAY, JANUARY 22, 2026

DEMAND NOTICE

# VASTU HOUSING FINANCE CORPORATION LTD EATHIDyS IR
V HS T Whereas the Authorized Officer of Asset Reconstruction Company (India) Limited ( acting in capacity as Trustee for the below mentioned Trusts) (hereinafter referred Housing Corporate Office: Plot no 492, Udhyog Vihar,
Registered Address: Unit No-203 & 204, 2nd Floor A wing Navbharat Estate Zakaria Bunder Marg to as "ARCIL") is incorporated under the companies Act, 1956 and registered as an Asset Reconstruction Company with the Reserve Bank of India of Securitization | |||.1| nice L td. Phase -3 Gurugram Haryana-122016,

Registered Office: 5th Floor, Kundan Bhawan, Azadpur
Commercial Complex, Azadpur, New Delhi-110033

and Reconstruction of Financial assets and Enforcement of security interest Act, 2002 (hereinafter referred to as "the SARFAESI Act") and whereas the Borrower /
Co-Borrowers as mentioned in Column No. 2 of the below mentioned chart obtained loan from IIFL-Home Finance Ltd. the Original Lenders and whereas ARCIL
has acquired the financial assets relating to the loan accounts mentioned herein below and whereas ARCIL being the secured creditor under the SARFAESI Act,
and in exercise of powers conferred under section 13(2) of the said Act read with Rule 2 of the security interest (Enforcement) Rules 2002, issued demand notice
calling upon the Borrowers/Co-Borrowers as mentioned herein below, to repay the amount mentioned in the notices with further interest thereon within 60 days from|
the date of notice, but the notices could not be served upon some of them for various reasons. Name of Trust: Arcil - Trust -2026 - 015

Name of the Borrower| Demand Notice Date & Amount | Description of the Secured Asset (Immovable Property)

(s)/ Guarantor (s) 06-Jan-2026 All That Piece And Parcel Of The Propertg Being: Property Plot, Comprised In Khewat No.
Mr. Deepak Mr. Ramesh Rs.900014.09/- (Rupees Nine Lakh 3707/3390, Khasra No. 13002/8989 13003/8989 13004/8989 13005/8989, Kitte 4, Rakba 4

THE ANISWER IH HOME

Road Sewri West, Mumbai -400 015, India.

LIS IS

Branch Address. F NO-301 110165 MEZZANINE GURUDWARAROAD WEST EXTNAREAKAROL BAGH DELHI 110005

DEMAND NOTICE

UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ
WITH RULE 3 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.
The undersigned is the Authorized Officer of Satin Housing Finance Limited under The
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (the said Act). In exercise of powers conferred under Section 13(12) of the said

NOTICE OF SALE OF IMMOVABLE PROPERTY UNDER PRIVATE TREATY

Sale Notice for sale of immovable properties by way of Private Treaty in exercise of the powers under the Securitization and
Reconstruction of Financial Asset and Enforcement of Security Interest Act, 2002 (SRFAESI Act) and pursuant to the possession taken
by the Authorised Officer under the said Act and Security Interest (Enforcement) Rules, 2002 (“Rules”) for recovery of the secured debts.

- - - , I o Kumar Mrs. Pooja Mrs. . aKkN | Bighe 14 Biswe Its 2- 3/50 / 94 Share |.E. 2- 3/50 Biswe, Situated In Moti Nagar, Near Old Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized
Whereas, the undersigned being the Authorized Officer of the Vastu Housing Finance Corporation Limited., under the SRFAESI Act, Pushpa Rani gPrJospect Fourteen Rupees And Nine Paise Mggal Canal, Kamal, Tehsil And District Karnal, Measuring 2 3/50 Biswa // 03913200 M res Officer has issued Demand Notices dated given below under section 13(2) of the said
2002 and in exercise of powers conferred under section 13(2) read with rule 9 of the Security Interest (Enforcement) Rules, 2002, issued No 857662) Only) Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 927 Act, calling upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts

mentioned in the respective Demand Notice(s) issued to them that are also given below.

In connection with above, Notice is hereby given. once again to the said Borrower(s) to
pay the due amount mentioned in the notice dated given below under sec. 13(2), within 60
days from the publication of this Notice, the amounts indicated herein below, together with
further interest as detailed in the said Demand Notice(s), from the date(s) mentioned below
till the date of payment and/or realization, payable under the loan agreement read with other
documents/writings. If any, executed by the said Borrower(s). As security for due repayment
of the loan, the following assets have been mortgaged to Satin Housing Finance Limited by

06-Jan-2026, Rs.2196286.49/-
(Rupees Twenty One Lakh Ninety
Six Thousand Two Hundred Eighty
Six Rupees And Forty Nine Paise
Only)
05-Jan-2026, Rs.2155720.38/-
(Rupees Twenty One Lakh Fifty Five

All That Piece And Parcel Of The Property Being: Property Plot / Land Comprised In Khewat
No. 1137 Min, Khatoni No. 1576, Khasra No. 797 ( 2-8 ), 798 ( 3-0 ), 799 ( 3-3 ), 800 ( 0-17
, Rakba 9 Bighe 8 Biswa, Its 46/3760 Share |.E. 2 Biswa 6 Biswasi Situated In Patti Insar
anipat, Tehsil & District Panipat Measuring 2 Biswe 6 Biswa // 114 Sq. Y 132103 Area Adm.
(In Sq. Ft.): Property Type: Land_Area, Built_Up_Area Property Area: 1026.00, 1877.00

All That Piece And Parcel Of The Property Being: Comprised In Khewat No.234min, Khata
No.347 To 352, Kitte 16 &Khewat No.234min Khata No.347 To 352, Kitte 16. Situated At

a date of demand notice calling upon the borrowers to repay the amount and discharge their loan liability in full as mentioned in the notice
within 60 days from the date of said notice.

As the borrowers failed to repay the loan amount within stipulated time, the Authorized Officer of Vastu Housing Finance Corporation
Limited has taken physical possession of the immovable property mentioned below and proceeded to sell the said secured asset, by
adopting methods as mentioned in Rule 8(5) read with rule 9 of the Rules.

Mr. Krishan Kumar Mr.
Sunny Mrs. Rani Devi
(Prospect No 889492)

Mr. Shamsher Shamsher
Dairy Farm Mr. Satyawan

i i i i ion Limi i i ' Mrs. Bhateri Thousand Seven Hundred Twenty |Nara, Tehsil Kheri Jalab &, District Hisar. 125039 Area Admeasuring (In Sq. Ft.): Property the said Borrower(s) respectively.

;Lhe Al:;[]hOFIZ(:d Onfflcer of VfaTtxHOUSLng:hFlrEntEe Eorgorﬁqtlop fll- Iml:]ed’ ?ad glredadﬁ C(;fn(:L;ftﬁ?bA UCtIrons f(;]r s'e I}Irlg t:f ?al(: s(;e;:urbed, ?hUt (Prospect No 985024) |Rupees And Thirty Eight Paise Only) | Type: Land_Area, Built_Up_Area Property Area: 16560.00, 1050.00 Sr. Name of Borrower(s) / Co-Borrower(s) / Demand Notice Date &

¢ same were unsuccessful. As such, the Authorized officer has now received an offer from buyer(s) who isfare interested to buy the Mrs. Kamlesh 06-Jan-2026, Rs.1346074.15/- | All That Piece And Parcel Of The Property Being: Tenament No. 345/Ews, Area| | No.| Guarantor(s), Address & Loan Account No. Demand Notice Amount
secured asset for the price mentioned as Reserve Price in the table below. Hence, notice is hereby given to the public in general and in Kamleshorg Mr. Gaurav | (Rupees Thirteen Lakh Forty Six |Measuring 20.22 Sq. Yds. Housing Board Colony, At Bahadurgarh, Sector-7, 1 | Borrower: Indrapal Singh Yadav S/o0 Sardar Singh | Demand Notice Date: 03-01-2026
particular to the borrower (s), that if the total outstanding dues in the aforesaid loan account are not paid within Fifteen (15) Days from the Kumar  (Prospect No| Thousand Seventy Four Rupees | Haryana 124507 Area Admeasuring ?In Sq. Ft.): Property Type: Area_Admeasuring Yadav, Co-Borrower(s): Omshri W/o Indrapal Demand Notice Amount:

: L ! . . . . . . 1L10090370) And Fifteen Paise Only) Property Area: 182 Yadav Address: House on Plot No-2, Khasra No Rs. 3,35,114/- (Rupees Three

date of this publication of this notice, the below mentioned secured asset mortgaged in favour of Vastu Housing Finance Corporation — . . . . - 187 Kha Bannaur Mahona BKT Lucknow Bakshi | Lakh Thirtv-Five Thousand One

i . s . . - . i ) Notice, is therefore given to the Borrowers / Co-Borrowers, as mentioned herein above, calling upon them to make payment of the total outstanding b S0 K Jesh.22620 red Y onl
Limited shall be sold on 06-02-2026 on “as is where is”, “as is what is” and “whatever there is”, basis, by way of “Private Treaty” for amount as shown herein above, against the respective Borrower / Co-Borrower, within 60 days of publication of this notice. Failure to make payment of Eg Tna oo ﬁtLll\JlC ,”fX{E&‘,%ﬁ';gﬁg&n (?0 1 Hundre 58}11”23/%25” y) ason

the total outstanding amount together with further interest by the respective Borrower/ Co-Borrower, ARCIL shall be constrained to take u/s 13(4) for an Account IYo.:

recovery of dues in terms of the provisions of SRFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002). Description Of Secured Asset (Immovable Property): A residential plot Block B, Plot no. 2

enforcement of security interest upon properties as described above, steps are also being taken for service of notice in other manners as prescribed under > ) |
gata no. 187B area measuring 1250 Sq. ft. i.e. 116.171 sqg. mtr, situated at Gram: Banouir,

] _ IName of Borrower(s) / Co-| Amount as per | Reserve Price| Earnest Description of the Inmovable the Act and the rules made hereunder. You are put to notice that the said mortgage can be redeemed upon payment of the entire amount due together aj ! y :
ﬁr Lﬁan A{jc borrower(s)Legal I(-Ie)ir(s) /| Demand N OEce NMone P Probert with costs, charges and expenses incurred by Arcil at any time before the date of publication of notice for public auction or private treaty for transfer by Par%a”a fMahgna, Tehsil: BadkSh'fka t_galab, Ja“Pa‘?- Lucknow. BOU_N'?ED AS UNDER-EAST:
OYEEOIE 2Ll y perty way of sale, as detailed in Section 13(8) of the SARFAESI Act. Take note that in terms of S- 13 (13) of the SARFAESI Act, you are hereby restrained from g‘,’ﬁ 1250;'2"5'1 y .WItE)STi(Roa 0120 ti wi eéglg)gRTH. P °t3"é%-_ lbgoéﬂﬂ' P 0523.63. REGISTERED

Branch | Legal Representative/ & Date of transferring and/or dealing with the Secured Properties in any manner by way of sale, lease or in any other manner. 8202012 INDO0K NG D%, VOL. NO. . Pg. NO. AR
Guarantor(s) Demand Notice Place: Haryana, Date: 22-01-2026 Sd/- Authorised Officer, Asset Reconstruction Company (India) Ltd (In capacity as Trustee) gférr]:s:%dsg'z:\r%v:irssins;gliln;?\lcl:;oLinnl%I;% gﬁgwgpéctgeggggirs?[‘ﬁ'e"g b'g\'/‘:';‘;iu';:a";';‘zge?é
1 | LP0O00000 | Surender (Borrower), Lata| Rs.1188222/- as | Rs.650000/- | Rs. 65000/~ |Property At House No 54c121u26, ASSET RECONSTRUCTION COMPANY (lNDl A) LTD. cIN No.-U65999MH2002PLC134884 under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the said
0073378 Co-Borrower on 16/Sep/2024 | (Rupees Six |(Rupees Sixty|Ward No 11, Waka Mouja Meham , g " 0. _ Borrowers as to the costs and consequences. The said Borrowers are prohibited under

p p p y ; | ; : : qo : ; .
................. Lakh Fift Five Thousand|Rohtak Mehem. Rohtak. Harvana [Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in the Act from transferring the aforesaid assets, whether by way of sale, lease or otherwise
Date: y , b ) yana, without the prior written consent of Satin Housing Finance Limited. Any person who
: Thousand Only) 124112, Measuring 122.61 Sq. Yards. contravenes or abets contravention of the provisions of the said Act or Rules made there
20/Sep/2024 Only) under, shall be liable for imprisonment and/or penalty as provided under the Act.

PLACE: GURUGRAM,
DATE: 22.01.2026

-~ VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,Sewri (West), Mumbai
400015. Maharashtra. CIN No.: U65922MH2005PLC272501

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the physical possession of which has been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited
the same shall be referred herein after as Vastu Housing Finance Corporation Limited. The Secured Assets will be sold on “As is where is”, “As is what is”, and
“Whateverthere is” basis through E-Auction.

Itis hereby informed to General public that we are going to conduct public E-Auction through website https://sarfaesi.auctiontiger.net

Sd/-, Authorized Officer
SATIN HOUSING FINANCE LIMITED

The attention of the above-mentioned borrowers are invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time
available to redeem the secured assets.

Terms & Condition for sale of property through private treaty are as under:

1. Sale shall be strictly conducted in accordance with the provisions of SRFAESI Act/ Rules. The Sale under Private Treaty shall be on “AS
ISWHERE ISBASIS” and “AS IS WHAT IS BASIS”.

2. The purchaser shall be required to deposit earnest money deposit of the sale consideration on the next working day of receipt of VHFCL's
acceptance of offer for purchase of property and the remaining amount shall be paid within 15 days thereafter.

3. The purchaser shall deposit 10% of the offered amount along with application which shall be adjusted against earnest money deposit to
be made as per clause (2) above.

4. Failure to remit the amount as required under clause (2) above, shall cause forfeiture of amount already paid including 10% of the amount
paid along with application.

5. In case of non-acceptance of offer of purchase by VHFCL, the amount of 10% paid along with the application shall be refunded without
any interest.

6. The property is being sold with all the existing and future encumbrances whether known or unknown to VHFCL. The Authorised Officer/
Secured Creditor shall not be responsible in any way for any third-party claims/rights/dues.

7. The purchaser should conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction.
The purchaser shall not be entitled to make any claim against the Authorised Officer/ Secured Creditor in this regard at a later date.

8. VHFCL reserves the right to reject any offer of purchase without assigning any reason.

9. In case of more than one offer, VHFCL shall accept the highest offer, if highest bidder fails to deposit the remaining amount; then VHFCL

"IMPORTANT"™
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its contents. The Indian
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VASTE
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t& tth d highest off . . . - S N| Account No. and Name of Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,
Toa)frfqyis ?cg%p €seconanig eﬁﬂ? Zr' thorised Officer: Mr. Raman Joshi. Mobile No.: 7838293620 duri \ing hours (10 am associations or individuals borrower, co- borrower, | Demand Notice U/s 13(2) & Earnest Money | EMD Submission Last
L p.m) f? c;rr:n el\SI%Sn gaytléygzuﬁg;fproac e Authorised Officer: Mr. Raman Joshi, Mobile No.: uring working hours (10 am to adver[isin i itS S e DatelolBliVsical bossesziol Deposit (InRe)|  Date, Inspection Date
11. The purchaser shall bear the applicable TDS, stamp duties/additional stamp duty /transfer charges, etc and also all the statutory/non- . g pap 1 Vick Lfggggev%?; Oéﬁge Bai Demand Natics Dats | ELoperttyNaiQZ/%%SM;hrle;s i..eN. 12%% :/lq. ty|d NS I:g"1100000000000//- 06/05\/,622612-%”3&10:00 -
statutory dues, taxes, rates, assessment charges, fees, etc owing to anybody. or PUb'ICatIOnS. We therefore y (Co-BorroWer) 18/09/2023 & 26?(Y\IlaN 01 21310110 ?3?/?7?9 1 8/1L/J1S [,300 s ) 05/02/202% ub 10 5:00 PM
12. Last date of receipt of offer shall be 05-02-2026 by 05.00 pm. Offers can be submitted at Branch Office. d h d Amt Rs.759692 as on Kittalg \c;aka Ragkba )Usme(1 ur )Tehsil |£05|)0' 02/0252026 ’
Place: Rohtak Sd-- Authorized Officer recommend that readers 140912025« neres! COSt | it Reviri Haryana, 123035
Date- 22-01-2026 Vastu Housing Finance Corporation Limited make necessary | nq uiries ) |

1. All Interested participants / bidders are requested to visit the website https://sarfagesi.auctiontiger.net . For details, help, procedure and online training on e-auction,

befO re Send I ng any monies prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office: B-705, Wall Street I, Opp. Orient Club, Near Gujrat

FORM G [REISSUE-1]

HTI:':ET EEH'EJHH ATG%EJHHI:I'?(E gﬁuﬁnﬁg:ﬂf:gg; E?E p or en te ri N g | n‘[o an y College, Ellis Bridge, Ahmedabad — 380 006 Guijrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813
OPERATING [N TEXTILE INDUSTRY, LUDHIANA PUNIAB : : 6842/6869. emailid : ramprasad@auctiontiger.net, support@auctiontiger.net
{{Under sub-regulation | 1} of regulation 364 of the Insolvency and Bankruptey Baard of India ag reements Wlth advertlsers ) i @ " g . pp @ g L . \
[Insolvemcy Resalution Process for Carporate Persons) Regulations, 2016)) . . 2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net totake partin e-auction.
RELEVANT PARTICULARS or otherwise actin g on an 3. For more details about the property kindly contact to Authorized officer : Raman Joshi Contactno. 7838293620
.| Wame of the corposate. debeor . KGN General Trading Co. Limited 1 1
| alanig with PAN/CIN LLP (CIN: US110OPE2011PLE034TEL) adve rt| seme nt N an y THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002
1 o (| ACREER A HE L LAY - manner whatsoever Date : 22.01.2026 Authorised officer
Addrass of the registered Office | B9 1405 5t Mo 5 Ganpat Strdet Kall Sarah - S . . .
_ ; | Ludhiana, Ludfiana. Punsan, India, 141007 Place : Rewari Vastu Housing Finance Corporation Ltd
URL of wetsite Mot Available
| Details of plece where majority. | First and Second Floor, B32E-10-330,/3-A _ — _ — _
of r;?;.:_-z ME.-E-.?;:.:..;J[QP : HI,-E,;.'-:!TE,I;.E:.ng.,:,-:jlsl,w-, Ma. 1. Kali Sadak, DEMAND NOTICE Mr. Ved Parkash 06-Jan-2026, Rs.1546681.34/- | All That Piece And Parcel Of The Property Being: Property Out Of Khasra No. 4662 Min
LT Ludhlana. Puniab-141008 i ; ; - P i ; ' Mrs. Pinki (Rupees Fifteen Lakh Forty Six | (6-6), 4663 Min (4-10), Khewat/Khatuani No. 174/1082 Situated At Street No. 1-B,
| | - Funjal-1adiis Whereas the Authorized Officer of Asset Reconstruction Company (India) Limited ( acting in capacity as Trustee for the below mentioned Trusts) (here- (Prospect No Thousand Six Hundred Eighty One | Surakhpeer Road, Bathinda. 151001 Area Admeasuring (In Sq. Ft: Property Type'
Insitalhed capacity of main bl inafter referred to as "ARCIL") is incorporated under the companies Act, 1956 and registered as an Asset Reconstruction Company with the Reserve Bank IL10143107) And Thirty Four Paise Only) | Area Admeasuriné Property Area: 743 s '

0. |1 a5l .-|;-|_rt:'r-;-.| receipt of -e::-:||r|-.5:'~.-::-.'

EI"IZIIJLIE B/ SarViCES

| Guantity and value of main
products/senaces sold in st
finantial year

| Mo of Empioyess, warkman
Further details including kst

| avallable financial statemerts
(with sehadulag] of Dad years,

lists of credétors, relevant dates | Nikhil Sachdeva at H. No. 541-L, Moda| Town, i . - - - : Mr. Lakhan 06-Jan-2026, Rs.567985.88/- | All That Piece And Parcel Of The Property Being: Property Bearing Khewat/Khatoni No. 87/06

for subsequent events of the | Preet Hospital Roag, Punjat 141002 Sons Buiders Harjinder | - Four Thousand Three Hundred | ttds. Being 41136 Share Of Land Measuring 6 Kanal 16 Marle Comprised in KnewatKhatoni Mrs. Rupwat (Rupees Five Lakh Sixty Seven | Comprised Under Khasra No. 21//9/2(2-0). 10/1(5-2) Situated At Village Meerpur, Hadbast
CH e g Singh Karamiit Kaur | Thirty Two Rupees And Forty | No. 205/224 Khasra Nos. 29//10/2(2-18) & 11/1(3-18), Pieces (Kitte) 2, (Jamabandi 2015 (Prospect No Thousand Nine Hundred Eighty | No. 356, Sub- Tehsil Zirakpur, Tehsil Derabassi & Distt. S.A.S. Nagar Mohali, Punjab 140603

I F gihility -.,-_;,',p;\,-'u:,;mf g.,ﬂ!,ﬁﬁ,m_ | Can pe obitained by sending an Emaito (Prospect No 809401) Seven Paise Only) 140301 Area Adm. (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 1089 1L10152319) Five And Eighty Eight Paise Only) Area Adm. (In Sq. Ft.): Propehy Type: Area_Admeasufingj F’rdperty Area: 450

under section 25(2|(h) of the ikl Saichea &t GmcgnBEmaiean of KML' Géjlrprﬁel\t/lSin h Mr ng"]a“'épzhet’LR?(hs%%nt'olz.l' ég/wgt&if‘fhmd ElarCSe% Of Tf?l’eBP_rropg(gt/y//7Ee,\i/|r1_g:3Pr:()’)pesr_tty Bte?jr)iAnth}ﬁhgwatI/DKhatgnil No. Mr. Inderiit Sinah Mrs. | 06-Jan-2026. Rs.3694478.05- | Al That Piece And Parcel Of The Property Being: House No. 462, Bearing Khewat/Khatoni

Codte Is avaliable at aka Singh Mrs. Seema | - (Rupees Eight Lakh Twenty Five -143 Khasra No. 81min(,3-3) To in(3,-3), Situated At Khajoor Peer Colony,| - Mr. Inderjit Singh Mrs. ; Rs. : No. 241/247 Comprised Under Khasra No. 26//32(3-7), 27/120(2-11), 271/21(3-16),

{ of interest

Date af I5s0e of b wonldianal lish of [ 150000 (Prospect N0 835114) E|ght Pa|se Only) Admeasurlng (ln Sq Ft) Property Type Area_AdmeaSUI'lng Property Area: 750 |V|I'S Ruplndel’ Kaur (Rupees S|Xteen Lakh TWelVe 25/1 (7_12) 29//4/1(1_0) 5/1(1_1) Sltuate At Vlvek V|har EXtentIon Vlllage Nandpur ehS||
.|::.|'|:|'=p|:i_.—_|-.~" resolubion applicants | : ™ 06-Jan-2026. Rs.686100.12/- All That Piece And Parcel Of The Property Being: Plot Measuring 61.67sq Yds Situated In (Prospect No Thoqsand Eight Hundred Sixty And Distr’ict Jalandha’r, 144001 Area Admeasuring (In Sq. Ft.): Property Type:
Last date for submission of 20-02-H1E Mr. Raju Kumar "o ' Lachmi Nagar Near New Smart Colony , Ludhiana And Comprised Of Khata 95/98 Khasra IL10159614) Eight Rupees Only Only) Area_Admeasuring Property Area: 986

_:_ll‘_:jr I__,.Jl'_lll o LT, e list ;
Date of tesue af final st of
| praspective resolution applicants

[ fate of issUe of information (O7-03-2028 " .| 06-Jan-2026, Rs.699876.81/- | All That Piece And Parcel Of The Property Being: Property Measuring 00 Kanal 1-1/2 Marla Prospect No Eight R And Eighty O Distt. S.A.S. Nagar Mohali, Punjab. 140301 Area Admeasuring (In Sq. Ft.): Property Type:
Friemarandum, evalisslnn matrs M. Ha&kr':hﬁﬂm;s' Aart (Rupees Six Lakh Ninety Nine | Bearing Khewat/Khatoni No. 727/767 Comprised Under Khasra No. 167//11/2(4-2), Kitta 1, (||_101%5330) 9 u%;ge Bmy)lg yone Area_Admeasu?ing Propeffty Arjea: 990 9 (In Sq. Ft.): Property Typ
and request far resolution plan 1o (ProspectNo | rousand Eight Hundred Soventy | and Weasuring 04 Kanal 02 Marl, Share To The Extent Of 16018200 Share L. 00 Kana 06-Jan-2026, Rs.1519587.38/- | Al That Piece And Parcel Of The Property Being: One Plot, Measuring Length 2,637 Feet
prospective resolution applicants 879029) Six Rupees And Eighty One Paise [ 1172 Merla Shiated At Vilage Karors, Hadbest No_ 352, Sub-Tfsl Meln, Thel Kher paes Fiicen Lakn Nineleen | Breadih 20 Feel, Total Area 557 Sq. Fee, Bearing Khersa No. 444114171 Min Situated I

' - Only 1140110 Area Adm. (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 405 Mr. Pardeep Kumar Rupees Fifteen Lakh Nineteen  Brea eet, Total Area q. Feet, Bearing Kharsa No. in, Situated In

Last dake for sulbmission of
| Fesgiution |3'=:I|
Process amail &8 b submit

axpression of intenes] Sudha  (Prospect No | Thousand Nine Hundred Fifty One Situated At Lane No. 5 Ishwar Na - Qpi ; it ~ Mr. Sandeep Singh 06-Jan-2026, Rs.1172077.06/- | All That Piece And Parcel Of The Property Being: Plot Cum Pvt. Plot No. 79min, Property
el - E i - 1o - .- - = : : . gar, Basti Shiekh Tehsil And District Jalandhar 144001 ) ; Pory : . ) )
Dl of Corpordle DoFrs | Uaye ek o LD LI 0052202 PTS6TA) | Rupees And Thity Peise O] s cmeasun (1 Sa. F): Proper Tpe:Area_Admeasurng ProperyAvea 125 | M Sapna | (Rupees Eloven Ll Soventy Two  Out, O Beating Kiisre o 35/7 i, Sled At Nangal Aba Seba Decg Srgh
g ation 5 25 W] LE hcatan: o citarp - - - ) - . . L FL)

B | Classification year: 2025 26 Mr. Jaideep, Mr.Gaurav 06-Jan-2026, Rs.767399.71/- | All That Piece And Parcel Of The Property Being: Property House No. 158/5 Out Of 1L10169108) And Six Paise Only) Type: Area_Admeasuring Property Area: 660

ate: 2200, 2028

| Tetal Revenne
O104-2025 till O7-11-2025 {Provisional)

- 2] Lakh

|FY 20:24-25 {Audited) Rs 307107 Lakh

| lason iI'IEI:I|'.-EI'IE'_|-' Lommencement iJEf_E'
Can be oblained by sending an Email o
Nikhal Sachdeva at ciipkgni@gmalicom
O Thigaegh Spees Postf

1n "EILIEI'I E-F-EE':.' Poatr Lourer sodreased 10
MikFull Sachoevh ot H, Mo, 541-1, Madal Town,
| Preet Hospital Rosd, Punjab’, 141002
U5-05-3070

[OZ0E-H026

| 0B0a-2026

| -";ir'rj_l-:ﬁr.-f_l-'!{l il oom

KGN Ganaral Tradin
Regn Moo IBEIL PA-O0L/P-P-02 74 3 202 2-
Badadreds M, Mo, BA1-L,

Preet Hosplial Road, Puneh 141003

of India of Securitization and Reconstruction of Financial assets and Enforcement of security interest Act, 2002 (hereinafter referred to as "the SARFAE-
Sl Act") and whereas the Borrower / Co-Borrowers as mentioned in Column No. 2 of the below mentioned chart obtained loan from lIFL-Home Finance
Ltd. the Original Lenders and whereas ARCIL has acquired the financial assets relating to the loan accounts mentioned herein below and whereas ARCIL
being the secured creditor under the SARFAESI Act, and in exercise of powers conferred under section 13(2) of the said Act read with Rule 2 of the secu-
rity interest (Enforcement) Rules 2002, issued demand notice calling upon the Borrowers / Co-Borrowers as mentioned herein below, to repay the amount
mentioned in the notices with further interest thereon within 60 days from the date of notice, but the notices could not be served upon some of them for
various reasons. Name of Trust: Arcil - Trust -2026 - 015

Mr. Vineet Guleria Mrs.
Kusum Guleria Mrs.
Nirmla Devi (Prospect
No IL10146202)

06-Jan-2026, Rs.1663814.01/-

Rupees Sixteen Lakh Sixty Three

housand Eight Hundred Fourteen
Rupees And One Paise Only)

All That Piece And Parcel Of The Property Being: Plot No. 32, (As Per Ats) Bearing
Khewat/Khatoni No. 598/625 Comprised Under Khasra No. 785(4-16), Kitta 01,Situated At
Block-B, Ambika Green, Near Shaheed Kanshiram College Village Khanpur, Hadbast No.
183, Tehsil Kharar And Distt. S.A.S. Nagar Mohali, Punjab. 140301 Area Admeasuring (In
Sq. Ft.): Property Type: Area_Admeasuring Property Area: 1200

Name of the Borrower
(s)/ Guarantor (s)

Demand Notice Date & Amount | Description of the Secured Asset (Immovable Property)

G addressad o

0 Naranjan Singh And

06-Jan-2026, Rs.6844332.47/-
(Rupees Sixty Eight Lakh Forty

| All That Piece & Parcel Of The Property Being: 1. Sco No. 1034, Sunny Enclave, (As Per

Gurpreet Painter
(Prospect No 1L10167421)

Agreement To Sell & Exchange Deed No. 1265 Dt: 09.05.2017), Measuring 4 Marla/121 Sq. |-

Mr. Vibesh Kumar Mr.
Narinder Singh Mrs.
Pratima Devi (Prospect
No 1L10151890)

06-Jan-2026, Rs.1810400.23/-
(Rupees Eighteen Lakh Ten
Thousand Four Hundred Rupees
And Twenty Three Paise Only)

All That Piece And Parcel Of The Property Being: Property Portion Of House No. 130
Situated At New Dashmesh Nagar (Major Singh Colony) Basti Sheikh, Tehsil And District
Jalandhar. 144002 Area Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring
Property Area: 750

Thousand Five Hundred Seventy
Two And Seven Paise Only)

Village Saidkheri, Hadbast No. 72, Tehsil Rajpura & Distt. Patiala, Punjab. 140401 Area
| Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 846

Mr.Ramesh Singh, Mr.
Satnam Singh, Mr. Satnam
Singh, Mrs. Surinder Kaur

06-Jan-2026, Rs.1056019.08/-
(Rupees Ten Lakh Fifty Six
Thousand Nineteen Rupees And

|All That Piece And Parcel Of The Property Being: Property One House Bearing Plot
Private No. 8 Total Measuring 83.33 Sq.Yds Khasra No. 61/18 Min Situated At Village-
Kala Ghanupur Sub-Urban Abadi Milap Avenue Tehsil And Distt Amritsar 143001 Area

Mrs. Puja Kumari
(Prospect No 835851)

(Rupees Six Lakh Eighty Six
Thousand One Hundred Rupees

And Twelve Paise Only) Village Giaspura Hadbast No. 261 Tehsil And District Ludhiana. 141001 Area

| Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 549

No. 38//23/1-24-25-39//21 As Entered In The Jamabandi For The Years 2008-09 Of -

Parveena Devi Satya
House Keeping Service
(Prospect No 1L10157335)

(Rupees Thirty Six Lakh Ninety
Four Thousand Four Hundred
Seventy Eight And Five Paise Only)

29/11(2-16), 36//33(4-0), Situated At Village Bhagomajra, Hadbast No. 75, Tehsil Kharar
And Distt. S.A.S. Nagar Mohali, Punjab 140307 Area Admeasuring (In Sq. Ft.): Property
Type: Area_Admeasuring Property Area: 1350

Mr. Mukul Jk Sports Co

Mr. Jeevanjot Singh
Mrs. Surinderjit Kaur
Guru Kirpa Wood Works

06-Jan-2026, Rs.1612868/-

06-Jan-2026, Rs.1165388.81/-
(Rupees Eleven Lakh Sixty Five
Thousand Three Hundred Eighty

All That Piece And Parcel Of The Property Being: House No. 115, Property Out Of Khasra
No. 16//12(3-0), 18(8-0), 19 (8-0), 20 §5-7), 21(7-11), 22(7-11), 23(7-11), 17//24(2-7),

All That Piece And Parcel Of The Property Being: Property Bearing Khewat/Khatoni No.
210/218 Comprised Under Khasra No. 31//2(2-13), 9/4(4-1), 26?4-11), 32/1511/2(1-11)
Situated At Dashmesh Nagar, Ward No. 1, Village Kharar, Hadbast No. 184, Tehsil Kharar,

Mr. Ritesh Kumar
Mr. Sahil, Mr. Sahil Mr.

All That Piece And Parcel Of The Property Being: Property House Measuring About 02
Marlas 311 Sq. Ft. (1 Marlas = 207 Sq. Ft.) As Comprised In Khasra No. 3570/594 Which
Is Bounded As East: House No. 16, West: House No. 13, North: Others, South: Road,

06-Jan-2026, Rs.1538951.3/-
_§Rupees Fifteen Lakh Thirty Eight

Nikhil Sachdeva
Resolution Professional

Mrs. Sukhwinder Kaur
(Prospect No 912323)

Mrs. Madhu Sharma
(Prospect No 815270)

housand Five Hundred Eighty
Seven Rupees And Thirty Eight
Paise Only)

The Area Of Amritsar Urban Circle No. 108, Abadi Guru Nanak Nagar, Abadi Ram Nagar
Colony Tehsil & Distt. Amritsar 143001 Area Adm. (In Sq. Ft.): Property Type:
Area_Admeasuring Property Area: 557

(Rupees Seven Lakh Sixty Seven | Khasra No. 12578 Which Is Bounded As East: Others, West: Street, North: Gaurav, South:
Thousand Three Hundred Ninety |Owner, Situated At Gobind Nagar Tehsil And Dis 144001 Area Admeasuring (In Sq. Ft.):
Nine And Seventy One Paise Only) Property Type: Area_Admeasuring Property Area: 380

Co. Limlted
023/14184
First Fladr, 3adel Town

s Lol AFA: AT 141R402/ 211026108770 Valld Upte 31122008 (Prospect No 924928) - 8),38//2/2(2-16),3/1(1-18),9/1(0-8), Situated At Eden City, Block B, Near Darpan City 140301 Mrs. Pooja | Themd Errir b indred Tuani | 91792 AEA.7 : - ;
e S e Sl Forty One Palse On) | area Adm.(n S F: Property Type: Area Admeasuring Properly Area 1125 (rospectNo | e R And Twenty Si Pais| Colony Tioba Road, Ludhans. 141007 Arca Admeasuti (n 4. FLy Propery Type
7 , . . Ft): .

0/0 THE RECOVERY OFFICER-I/ Il s vt Ran: | Thousand Nie Fundred Fot Rine| Rasla Naga, Bas Dashstranda Joanchar 144001 Arce Adrveasug (n S, Fuf | or-Babr Srr s, " 06-Jan-2026, R TS898T8 251 | I hat ece And arce Of The Fropery Bei: rvate Pt e 27 . Bearing Kiasra
y ; . : . o u I ighty Ni . - - - -
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) (Prospect No 930089) | Rupees And Three Paise Only) |Property Type: Area_Admeasuring Property Area: 1103 Cab Services (Prospect | Thousand Eight Hundred Seventy | Urban, Abadi Guru Hargobind Nagar Tehsil & Distt. Amritsar 143105 Area Admeasuring

18.12.2025. RECOVERY OFFICER Mr. Lakhvir Ram Mr. 06-Jan-2026, Rs.1041964.7/- | All That Piece And Parcel Of The Property Being: Mcb Z6-1400, Property Out Of Khasra ; : : ; ? :
DEBTS RECgsERY TI('\')IBUﬁ AL Chhinderpal Mrs. (Rupees Ten Lakh Forty One | No. 4917 Min (0-1), Khatuani/Khatuani No. 2257110680, Situated At Streét No. 12, Paras |- ace: Punjab, Date: 22-01-2026 I T L O A T O W AR (R T (20
Paramijit Kaur gProspect Thousand Nine Hundred Sixty Four|Ram Nagar, Within The Revenue Limits Of Patti Jhutti, Bathinda. 151001 Area ASSET RECONSTRUCTION COMPANY (INDIAl LTD. cIN No.-U65999MH2002PLC134884
l CHANDIGARH (DRT 2) No IL10139896) | Rupees And Seventy Paise Only) | Admeasuring (In Sq. Ft): Property Type: Area_Admeasuring Property Area: 459 Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in
=

Ist Floor, SCO 33-34-335, Sector 17-A, Chandigarh-160017

WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993.

(CD 1) M/s.Saachi Plywood Enterprises, Near Samta Yog

House No.205, Kansapur Road, Yamunanagar.

TRIBUNAL CHANDIGARH (DRT-2) who has issued the Recovery

@11.85% w.e.f. 01/02/2017 till realization and costs of Rs.74505
(Rupees Seventy Four Thousands Five Hundred Five only) and
whereas the said has not been paid, the undersigned has ordered the
sale of undermentioned movable/ immovable property.

2. You are hereby informed that the 05/03/2026 at 10:30 AM has been
fixed for drawing up the proclamation of sale and settling the terms

encumbrances, charges, claims or liabilities attached to the said
properties or any portion thereof.
SPECIFICATION OF PROPERTY : Land measuring 9K-04M situated

Land measuring 1K-05M out of land measuring 8K-OM being 5/32
share comprising Khewat No.220, Khatauni No.257, Khasra No.63/8

being 1/2 share comprising Khewat No.221, Khatauni No.258, Khasra
No.00//4/1(2-3), 9/1(4-0), (3) Land measuring 1K-15M out of land
measuring 25K-03M being 73/1006 share comprising Khewat No.222.

63/103 share comprising Khewat No0.223, Khatauni No.260 Khasra
No.63//3/2(5-3).
Given under my hand and the seal of the Tribunal, on this date

Mr. Sukhwinder Singh
Mrs. Harmeet Kaur

06-Jan-2026, Rs.1858070.41/- | All That Piece And Parcel Of The Property Being: Plot No 146,Admeasuring 0 Kanal 4-1/6

Mr. Kaka Ram Mrs. Asha
Rani Car Shine Service
Station  (Prospect No
IL10169148)

06-Jan-2026, Rs.1389006.27/-
(Rupees Thirteen Lakh Eighty Nine
Thousand Six Rupees And Twenty
Seven Paise Only)

All That Piece And Parcel Of The Property Being: Property Comprised In Khasra No.
5740-5741/4369 Min (0-5), Khewat/Khatuani No. 3103/15066 Situated At Street No. 22,
Lal Singh Basti, Bathinda, Bearing Uid No. Mcb Z-7-08929 151001 Area Admeasuring (In
Sq. Ft.): Property Type: Area_Admeasuring Property Area: 1125

- w1 |Marla (125 Sq.Yds) Bearing Khewat/ Khatoni No. 350/365 Comprised Under Khasra No.
ﬁ'l;\%izsarlfdlggg/%?ﬂbaénp%fetg EIant 1371121/1(0-18), 21/%(0-5),22/1(1-13), 22/2/1(0-10),22/3/1(0-6), 22/5(0-6),22/5(0-16), 23/2(0-

Mr. Ravinder Kumar

06-Jan-2026, Rs.828949.03- | All That Piece And Parcel Of The Property Being: Plot No. 1& 2, Property Out Of Khasra

Mr. Kunal Mehra Kumar

06-Jan-2026, Rs.1063421.26/-
(Rupees Ten Lakh Sixty Three

Only)

All That Piece And Parcel Of The Property Being: House Cum Plot No. 269(Old), House
No. 269min/16a, Property Out Of Khata No. 339/340-340/341 Khasra No. 21//9-12-19-

Area_Admeasuring Property Area: 626

Mr. Parveen Kumar
Mrs. Pushpa Rani

06-Jan-2026, Rs.713199.24/- All That Piece And Parcel Of The Property Being: Prop Out Of Kh/Khat No.333-685-689

No IL10173867)

Eight And Twenty Six Paise Only)

(In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 682

(Rupees Seven Lakh Thirteen Khno.1502/1234/993/32(0-19),27(6-5),1499/1 34/993/29(5-14),1501/1234/993/31 6-

0),30(6-5),1504/1234/993/37(2-5),44(6-5),1507/1234/993/1321/39(1-12),45(6-5) 46(6-

Mr. Ashwani Kumar

06-Jan-2026, Rs.2415720.58/-

Mrs. Rakhi Sharma Thousand One Hundred Ninety . _ . S\ Mrs. Dimple (Rupees Twenty Four Lakh Fifteen |Khewat/Khatoni No. 29/29 Comprised Under Khasra No. 21//22(8-0),Situated At Deep
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 (Prospect No Nine Rupees And Twenty Four gg%ﬁﬁgﬁéﬁ‘lﬁgy E’ggi‘:ﬂ;8114/()24)(’)1149A?</e1323/‘§j/r?1225%10 62|h38é6 5%:’3)32(';),/%9&4 OT)’Vg,l (Prospect No Thousand Seven Hundred Twenty |Homes-2, Village Mundi Kharar, Hadbast No. 185, Tehsil Kharar & Distt. S.A.S. Nagar,
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ 931645) Paise Only) Area_AdﬁeE,\Jgurin’g Property Area: 567 g Q. FL)- Froperly Type. IL10185601) Rupees And Fifty Eight Paise Only) |Mohali. 140301 Area Adm. (In Sq. Ft.): Property Type: Area_Adm. Property Area: 275

All That Piece & Parcel Of The Property Being: House No. 8, First Floor (As Per Ats) Bearing

Mr. Ramesh Kumar

06-Jan-2026, Rs.1186317.36/-
(Rupees Eleven Lakh Eighty Six

| All That Piece And Parcel Of The Property Being: Property Bearing Private Plot No.20 Min,
Bearing Khasra No0.239 Min And Property Out Of Khasra No.238 Min Situated At Kala

Mr. Rajan Kumar Joshi
Mrs. Rittu Joshi

06-Jan-2026, Rs.1315705.92/-
(Rupees Thirteen Lakh Fifteen

All That Piece And Parcel Of The Property Being: Plot No. 427min428min-431min Measuring
50.83 Square Yards Situated In Green City , Ludhiana And Comprised Of Khata No.127/142

Mrs. Harjinder Kaur

Mrs. Raj Rani . . o : . Thousand Seven Hundred Five |Khasra No 16//11-16//12/1-16//19/2-16//20-17//15/2-17//16- 17//17-17//24-171/125/1 As

Exh. No.a63 | | (Prospectosnaers) |, IS NG NS, ST oty e lea Aemasonn Propoy e g0 omeeeutng () - (isksinsy | Ruees And Nnely o Pase  Entred In The Jamagand Fr The Years 205.201¢ Of Vizge Rapue@fissan Pur

RC/342/2024 18-12-2025 Mrs. Manju Rani 05-Jan-2026, Rs.1661315.06/- Al That Piece And Parcel Of The Property Being: Property Bearing Khasra No 142//3(8- 06-Jan-2026 rI1R);)1239837 53/- | All That Piece And Par.cel O?.Th.e.Property Egl:inl : Pr(; erty Com gr]isedpln }};hasrell No

Mr L okhwinder singh | (Rupees Sixteen Lakh Sixty One |0),Khewat No 432 Khoutni No 517 Moga,Near Deva Mandir, Moga,Punjab, India 142001| - Mr. Amarjit Singh Mrs. | Tuele Lokt Thitv Nine 14301743 (121 4338 M (2017, 4355 Min 132.551%). 43958 Min O D) 4355 Mir 042150

cANARA BANK VS. M/s- SAAGHI PI-YWOOD ENTERPRISES f. Lakhwinder Sing Thousand Three Hundred Fifteen |Area Admeasuring (In Sq. Ft.): Property Type: Land_Area, Super_Built_Up_Area Property| Mander Kaur Amarjeet (Rupees Twelve La Irty ine  (1-2), in (20-17), in (32-53/%),  Min 0-12), in (0-12/5),

(Prospect No 985548) | ' BE AToe  Paice Only) | Area: 1351 00. 1027 00 _Area, _Built_Up_, General Store (Prospect| 1housand Eight Hundred Thiry 14355 Min (0-2), 4355 Min (1-5), 4355 Min (1-0), 4355 Min (6-0), KhewatiKhatuani No.

To, _ _ il — i No IL10191846) Seven Rupees And Fifty Three | 1684/8876 To 8882 Situated At Street No. 33/2, Lal Singh Basti, Bathinda 151001 Area
Mr. Vijay Singh 06-Jan-2026, Rs.1808271.87/- | All That Piece And Parcel Of The Property Being: Property Out Of, Khasra No. 196,197 Min

Paise Only)

Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 900

(Rupees Eighteen Lakh Eight | Vakia Rakba ,Wadali Guru Urban Abadi Guru Amardass Colony,Amritsar,Punjab, 143001 Area

No 1L10185735)
Mr. Harish Kumar

06-Jan-2026, Rs.1752588.7/-

All That Piece And Parcel Of The Property Being: Property Bearing Khewat/Khatoni No.

Rupees Only Only)
06-Jan-2026, Rs.1207404.5/-

Ft) Property Type: Area_Admeasuring Property Area: 450
| All That Piece And Parcel Of The Property Being: Plot No. 13,0ut Of Khata N0.317/340

Mr. Ajay Kumar
Mrs. Shashi Sharma

. . (Prospect No Thousand Two Hundred Seventy |Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 891 Bounded By| Mr. Dhananjay Prajapati : ;
Ashram, Kharwan Road, Jagadhri, Distt. Yamunanagar, IL10066008) | One And Eighty Seven Paise Only) |Northi:As Per Technical Southas Per Technical Eastas Per Technical Westas Per Technical s, Anita Devi | (R pee et L | G183, 1016.2) Snstod At BreckcD Een G Nog: Docoa ity Vi B Mo,
through its Sole Proprietor Sh.Amit Sharma. M&thupli(nderBShingh (Ij\/lrs. R os-JarE-zorfs, Rfjk?%fo{i' -én That (I;igc%eKHAr}d ﬁara%zglfz SquKEroper’t\}/ Bﬁiz% HSQtuset (lj\l? ét251/tcr112758/1lAhnd (|F|'_r1°051|°962°1t1'%‘;> Eight Rupees And Seventy Paise I-lladsbaslt; No.P 75,’Tehs_i|1 Khaferni g)i’stt. SAS. FI;\lagar, M;\)hali 2)383’01 Area Admeasuring
. . nas Kaur bhupinaer upees rourteen La Ity Nine | L.omprise: ata No. asra NO. ituated In otreet NO. o, Ishar Onl n Sq. Ft.): Propert e: Area measuring Property Area:
(CD 2) Sh. Amit Sharma S/o Sh. Gopal Krishan Sharma, R/o Wooden Works(Prospect| ~ Thousand Seven Hundred Fifty | Nagar, Village Gill No. 1 Tehsil And District Ludhiana. 141001 Area Admeasuring (In Sg. Y (in Sq. 7t Property Type: Area. 9 Topery

06-Jan-2026, Rs.559790.28/-
(Rupees Five Lakh Fifty Nine

All That Piece And Parcel Of The Property Being: Plot No. 53 (As Per Ats) Bearin
Khewat/Khatoni No. 339/542, Comprised Under Khasra No. 811(5-0), 812(5-0), 821(3-7%
Situated At Guru Teg Bahadar Colony, Village Dhakansu Kalan, Hadbast No. 50, Tehsil

(CD 3) Sh.Gopal Krishan Sharma S/o Sh.Ram Swaraoop Mrs. Meena Kumari Rupees Twelve Lakh Seven  |Khasra No 51 Village Mundian Kalan Hadbast No. 179 Tehsil And District Ludhiana. (E_rfﬂpi"t No Thousand Seven Hundred Ninety | o\ 2 “Distt. Patiala. 140401 Area Admeasuring (In Sq. Ft): Property Type:
Sharma, R/o House 205, Kansapur Road, Yamunanagar. (Prospect No housand Four Hundred Four | 141001 Area Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 0194077) And Twenty Eight Paise Only) Area_Admeasuring Property Area: 450
M !J|Ltl(r)12:: 1F’gass)wan T (F)Qzu ZZiszlgdﬁng ::é:: 12"23;) "'%SThat Piece And Parcel Of The Property Being: House No. 331,Comprised In Khasra M\;' ViveéhChaturgeﬁ/il il poan 2-|-026| Rs|_ 1k2r? é555 ;71. ég,,ﬁﬂ?zt &iec(% S;‘dKEarcet',}fﬁf The F"\lrop%t%/ﬂB%n% Propdew r? o?ﬁrlssd In thsra Noof
: ) v ~JdN-£U20, RS.J000 10,94/ | f INg: Fouse INO. ; i inay Chaturvedi Mrs. upees Twelve La ixty Four in (2-9), Khewat/Khatuani No. ituated Within The Revenue Limits
Whereas you the M/s.SAACHI PLYWOOD ENTERPRISES AND Mrs. Sima Devi (Rupees Nine Lakh Sixty Eight No. 6//2/3, 9/1, 12/2, 9/1, 19min, 19 Min, 22 Min, 22min,Situated At Rose Garden Village| Prmila Vinay Plumber 'Ighousand Five Hundred F|?/y Five | Street No. 0, Baba Deep Singh Nagar, Hazi Rattan, Tehsil & District Bathinda 151001 Area
OTHERS was ordered by the Presiding Officer of DEBTS RECOVERY (5_20()80%%%#;» ggggggrxinElgﬁitrtlgi/uTnv%egaiE;ghéenﬁg) w:r?gllfggll SAnge[r)ISBt[JIﬁE J@?T@%ﬁ% %22 Ag%egguggg 88 Sq. Ft.): Property Type: | (Prospect No IL10199577)| And Seventy Seven Paise Only) |Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 720

Mr. Gourav Miss. Palka

06-Jan-2026, Rs.1205319.97/- | All That Piece And Parcel Of The Property Being: House Cum Plot No. 56, Khata No.

Mr. Gurjeet Singh Gurjeet
Mistri Mrs. Kulwinder

06-Jan-2026, Rs.1733988.77/-
(Rupees Seventeen Lakh Thirty

All That Piece And Parcel Of The Property Being: Property Bearing Khewat/Khatoni No.
25/27 Comprised Under Khasra No. 7//28(6-8),Situated At Village Singhpura, Hadbast No.

- . . Mr. Ashwani Kumar (Rupees Twelve Lakh Five 86/88 Khasra No. 11//6-13/2-14-15/1-15/3-16/1-7-8-9-12-13/1 Village Balloke Hadbast| Kaur  (Prospect No | Three Thousand Nine Hundred | 111, Tehsil Kharar, Distt. Sas Nagar, Mohali, Punjab 140301 Area Admeasuring (In Sg.
Certificate dated 26/04/2024 in OA/4046/2017 to pay to the Applicant (Il'i‘_qooso%%cgzl\;f Thxﬁza“?nggr%% \I;ieunng;eigeN(i)nrﬁigen /l;l‘;)e.; Oi;’ﬂ:ﬂs&ilsﬁﬂﬁngrtgsé ht;%i:gg 511461001 Area Admeasuring (In Sq. Ft.): Property Type: ||_1(§2033g7) Eighty Eigh;J And SelventyuSeven) Ft.): Property Type: Area_Admeaguring Property ,A{rea; 770 g (InSq
Bank(s)/Financial Institution(s) Name of applicant, the sum of — : Mrs. Pooja 06-Jan-2026, Rs.1536986.49/- : — : :

(s) _ (s) _ PP ’ _ Mr. Ricky Miss, Sunita | 06-Jan-2026, Rs.1191950.83- | All That Piece And Parcel Of The Property Being: H No 21-C,0ut Of Khasra No. 921, 935, M. Vijay Kimar (RUpZZS Fifeen Lakh Thirty Six | Al That Piece And Parcel Of The Property Being: House No 154 Situated At Major Colony,
Rs.3434532 (Rupees Thirty Four Lakhs Thirty Four Thousand Five Mr. Naresh Kumar | (Rupees Eleven Lakh Ninety One 936, 937, 2024/1541, 2025, 1541, 1902/117/2, 923, 933, Situated At Baba Budha Ji (Prospect No Thousand Nine Hundred Eighty Six| Vilage Basti Sheikh Tehsil And Distt Jalandhar. 144001 Area Admeasuring (In Sg. FL):
. : . . (Prospect No Thousand Nine Hundred Fifty And |Enclave, Village Dakoha Tehsil And District Jalandhar. 144001 Area Admeasuring (In Sq. IL10204815) Rupees And Forty Nine Paise Only)| ProPerty Type: Area_Admeasuring Property Area: 489
Hudred Thirty Two only) alongwith pendentellite and future interest IL10089937) Eighty Three Paise Only) Ft.): Property Type: Area_Admeasuring Property Area: 380

Mr. Rajbir Singh
Mrs. Surjit Kaur
(Prospect No

1L10105323)

06-Jan-2026, Rs.993639.82/-
(Rupees Nine Lakh Ninety Three
Thousand Six Hundred Thirty Nine

And Eighty Two Paise Only)

:AII That Piece And Parcel Of The Property Being: Plot No 15 Min,Khasra No.472
Min,Abadi Mustfabad, Vakia Rakba Tung Pai Suburban,Amritsar,Punjab, 143001 Area
Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 450

Mr. Sunny Kumar
Mrs. Deepika Rani Jass
Motors {Prospect No

IL10107918)

Mrs. Savita Kaur Mr.
Taranjot Singh Dreamzzz
Pallour Boutique
(Prospect No 1L10205398)

06-Jan-2026, Rs.2354382.42/-
(Rupees Twenty Three Lakh Fifty
Four Thousand Three Hundred
Eighty Two Rupees And Forty Two
Paise Only)

All That Piece And Parcel Of The Property Being: Flat No. 6-C, Second Floor %As Per Ats)
Bearing Khewat/Khatoni No. 144/147 Comprised Under Khasra No. 1140/453(5-
8),Situated At Gold City-2, Ward No. 26, Village Badala Nayasehar, Hadbast No. 188,
Tehsil Kharar, Distt. S.A.S. Nagar Mohali, Punjab. 160071 Area Admeasuring (In Sq. Ft.):
Property Type: Area_Admeasuring Property Area: 942

02-Jan-2026, Rs.1303470.97/- | All That Piece And Parcel Of The Property Being: House No. 22-A, Property Out Of Khasra
(Rupees Thirteen Lakh Three  |No. 228/2, 288/4, 1318/229, 1578/230, 1579/230, 1580/230/1, 231/1, 232, 233/2 Situated At

Thousand Four Hundred Seventy |Basti Danishmanda, Thind Enclave, Tehsil And District Jalandhar. 144001 Area Adm. (In Sa.
And Ninety Seven Paise Only) | Ft.): Property Type: Land_Area, Super_Built_Up_Area Property Area: 414.00, 736.00

Mr. Kulwant Singh

06-Jan-2026, Rs.1230062.85- | 11,5t pigce And Parcel Of The Property Being: Plot No 18 Khasra No. 172 Min,Vakia

Mr. Gagan Deep Mr.
Radhe Sham Mrs. Ankita
Bajpai Mrs. Sunita Rani

Sunita Genral Stores
(Prospect No 1L10217003)

06-Jan-2026, Rs.2037830.06/-
(Rupees Twenty Lakh Thirty Seven
Thousand Eight Hundred Thirty
Rupees And Six Paise Only)

All That Piece And Parcel Of The Progerty Being: House No. 1706/844 Comprised Of
Khata No. 1950/2590 Khasra No. 916 Situated In Street No. 26 Preet Nagar Shimlapuri,
Village Gill No. 2 Tehsil And District Ludhiana 141003 Area Admeasuring (In Sg. Ft.):
Property Type: Area_Admeasuring Property Area: 1125

Mr. Deepak Saini
Mr. Dhruv Nath Mrs.
Seema Saini (Prospect
No IL10116814)

Mr. Ramesh Kumar |

Mrs. Mansha Devi

02-Jan-2026, Rs.872416.25/-
(Rupees Eight Lakh Seventy Two
Thousand Four Hundred Sixteen

And Twenty Five Paise Only)

| All That Piece & Parcel Of The Property Being: Plot No. 257, Property Out Of Khata No. 136/

Hadbast No. 105 Tehsil & District Ludhiana. 141007 Area Adm. (In Sq. Ft.): Property Type:
Land_Area, Saleable_Area, Super_Built_Up_Area Property Area: 480.00, 450.00, 762.00

148 Khasra No. 22//16-17-18/1-23/2-24-25-3/2-4-5-6-7-8 Situated In Village Ladian Kalan|

No 1L10218174)

Mr. Bujharat Mrs.
Lakshmi Bujharat
Electrician  (Prospect

_ _ _ Mrs. Rajwinder Kaur (Rupees Twelve Lakh Thirty i i i Mr. Jaspal Friends 05-Jan-2026, Rs.1975790.04/- | All That Piece And Parcel Of The Property Being: House No. 44, Property Out Of Khasra No.
thereof. You are requested to bring to the notice of the undersigned any (ProspectNo | Thousand Sixty Two Rupees An | a2 Manal S LA, s 0o (B e a6 2| terir Decorator M. | (Rupses Ninteen Lakh Seventy | 14/10, 11, 12, 20, 21, 15111512, 16/1 Siuated At New Shaheed Babu Labh Singh Nagar Vil
IL10115932) Eighty Five Paise Only) . o S ' Kiran Bala  (Prospect | Five Thousand Seven Hundred | Basti Bawa Khel Tehsil And Distt Jalandhar. 144001 Area Adm. (In Sq. Ft.): Property Type:

Ninety And Four Paise Only)

06-Jan-2026, Rs.1499641.48/-
(Rupees Fourteen Lakh Ninety Nine
Thousand Six Hundred Forty One

Land_Area, Built_Up_Area, Super_Built_Up_Area Property Area: 700.00, 762.00, 510.00

All That Piece & Parcel Of The Property Being: Property Out Of Khewat/ Khatoni No. 549/580,
Comprised Under Khasra No.98//4/2(4-5), 5(2-2) Kitte 2 Situated In Ward No.12. Singhpura
Road Kurali Village Kurali Hadbast No.121 Tehsil- Kharar, Distt. S.A.S Nagar, Mohali. Punjab

No 1L10228314)

at Village Pilkhani, HB No21, Tehsil Ambala Cantt. Dist. Ambala vide Mr. Ravi 06-Jan-2026, Rs.1215425.18/- | All That Piece And Parcel Of The Property Being: House No. 6 (As Per Ats)Bearing No IL10220975) And Forty Eight Paise Only) 140103 Area Admeasuring (In Sq. Ft.): Property Type: Area_Adm. Property Area: 657
J bandi of th 2009-10. Mutation No.2565 der (1 (p,\c:,ss'nge“o Tﬁiﬂg:ﬁé ;‘S'Sﬁvﬁuﬁkrgﬂtﬁgﬂty ﬁgg\év:;/tK,\Tgtggl ¥§Hs1irgéligg’i;?ssgugt?\ldaggrs l\r}lrcl)halljiruPElr?jg%k ano%?\qe,&r\élg%dem‘?::dﬁﬁg Mr.Pardeep Singh, Mrs. |06-Jan-2026, Rs.1180801/- Rupees| All That Piece And Parcel Of The Property Being: Plot No. 266min-267min Comprised Of
amabandl o € year =10, Mutation NoO. as under: (1) IL10124222) Five And Eighteen Paise Only) | (In Sq. Ft.): Proberty Type: Area_Admeasuring Prope’rty Area: 495 Nirmla Devi (Prospect | Eleven Lakh Eighty Thousand Eight| Khata No. 564/653 Khasra No. 370 Village Lohara Tehsil And District Ludhiana. 141001

Hundred One Rupees Only Only)

Area Admeasuring (In Sq. Ft.): Property Type: Area_Admeasuring Property Area: 585

1Al That Piece And Parcel Of The Property Being: Plot No. 378,Bearing Khewat/Khatoni
No. 44/70 To 77 Situated At Modern Complex, Village Dappar, Hadbast No. 20, M.C. Lalru,

06-Jan-2026, Rs.659540.85/-
(Rupees Six Lakh Fifty Nine

Mr. Gourav Kalota Jai
Mechanical Works,
Mrs.Daljit Kaur (Prospect
No 1L10131818)

Mr. Puran Singh Mrs.
Rajpal Kaur Rajpal

06-Jan-2026, Rs.1364758.7/-

: i & Di : g ; Rupees Thirteen Lakh Sixty Four
(Prospect No Thousand Five Hundred Forty And | Tehsil Derabassi & Distt. S.A.S Nagar Mohali, Punjab. 140501 Area Admeasuring (In Sg. Bouti ( . : \ ! : '
. . : ; : . . : . outique  (Prospect | Thousand Seven Hundred Fifty |Surkhpeer Road, Patti Jhutti, Bathinda 151001 Area Admeasuring (In Sq. Ft.): Property
(8-0) (2) Land measuring 3K-01M out of land measuring 6K-03M IL10726258) Eighty Five Paise Only) FL): Property Type: Area_Admeasuring Property Area: 800 No IL10243668) Eight And Seventy Paise On|y¥ Type: Area_Admeasuring Property Area: 666

All That Piece And Parcel Of The Property Being: Property Bearing Khasra No. 4706 Min
(22-6), Khewat No. 190, Khatuani No. 1568 To 1604 Situated At Street No. 31-A,

06-Jan-2026, Rs.607039.35/- | All That Piece And Parcel Of The Property Being: House No. 41, Property Out Of Khata

(Rupees Six Lakh Seven Thousand |No. 92/111 Khasra No. 23//21-22/1-24//25 Situated In Village Bholapur Hadbast No. 238

Thirty Nine Rupees And Thirty Five | Tehsil And District Ludhiana. 141123 Area Admeasuring (In Sq. Ft.): Property Type:
Paise Only) Area_Admeasuring Property Area: 800

Mr. Rajman Kumar

06-Jan-2026, Rs.860450.4/-

Mr. Mohit Kumar Mla
Motor Garage Mrs. Preeti
(Prospect No
IL10136512)

05-Jan-2026, Rs.3088687.14/- | All That Piece And Parcel Of The Property Being: Plot No.30, Property Out Of Khasra No.
(Rupees Thnty Lakh Eighty Eight |22//6, 7, 23//10, 22//12, 13, 14,15, 17/2, 18, 2411, 23//11, 20, 25//4/2, 25/15/1 Situated At Silver
Thousand Six Hundred Eighty Enclave V|||age Suchi Pind Tehsil And District Jalandhar. 144001 Area Admeasuring (In Sq.
Seven And Fourteen Paise Only) | Ft.): Property Type: Land_Area, Super_Built_Up_Area Property Area: 2360.00, 1350.00

| All That Piece And Parcel Of The Property Being: Property Out Of Khata No. 835/1019 f-

Mr. Chandar Shekhar Mr.
Om Parkash Mrs. Krishana
Devi Chander Plumber
(Prospect No 1L10252759)

enforcement of security interest upon properties as described above, steps are also being taken for service of notice in other manners as prescribed under
the Act and the rules made hereunder. You are put to notice that the said mortgage can be redeemed upon payment of the entire amount due together
with costs, charges and expenses incurred by Arcil at any time before the date of publication of notice for public auction or private treaty for transfer by
way of sale, as detailed in Section 13(8) of the SARFAESI Act. Take note that in terms of S- 13 (13) of the SARFAESI Act, you are hereby restrained from
transferring and/or dealing with the Secured Properties in any manner by way of sale, lease or in any other manner

06-Jan-2026, Rs.1172821.7/-
(Rupees Eleven Lakh Seventy Two
Thousand Eight Hundred Twenty
One And Seventy Paise Only)

. _ _ Mrs. Sunita Devi Rupees Eight Lakh Sixty Thousand! Khasra No. 564 Situated In Village Lohara Hadbast No. 260tehsil And District Ludhiana. | Notice, is therefore given to the Borrowers / Co-Borrowers, as mentioned herein above, calling upon them to make payment of the total outstanding
(4) Land measuring 3K-03M out of land measuring 5K-03M being (Prospect No ( Fgur Hun%red Fifty Ru)rgees And 141016 Area Admeasuring (In Sg. Ft.): Property Type: Area_Admeasuring Property Area: | amount as shown herein above, against the respective Borrower / Co-Borrower, within 60 days of publication of this notice. Failure to make payment of
IL10133557) Forty Paise Only) 1329 the total outstanding amount together with further interest by the respective Borrower/ Co-Borrower, ARCIL shall be constrained to take u/s 13(4) for

All That Piece And Parcel Of The Property Being: Mcb-Z-6-05713, Property Out Of Khasra
No0.4735 Min (4-6) Khewat/Khatuani No. 357/3388, Patti Jhutti, Situated At Street No. 8 ,
Hans Nagar, Bathinda, Punjab. 151001 Area Admeasuring (In Sq. Ft.): Property Type:
Area_Admeasuring Property Area: 900

epaperfinancialexpress.com@B @ @

,. Chandigarh
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Court Notlce

in the Court o
Sh. Akathdoop Singh {.
Judicial Magistrate
First Class-11, Jalandhar.
Amrit Malwa Capilal Ltd.

fewt € fime feshnm © fiws

Vs,
Jagtar Singh

CNR No PBJLO3-031970-2024

xt Date : 04-04-2026|

PROCLAMAYION REQUIRIMG
THE APPEARANCE OF A

PERSON ACCUSED

Notice to : Jagtar Singh Clo

Nachater Singh Rio Village

Panjgaraian, Ludhiana, Punjab

CIN: L29130PB1993PLC013684 X
oz ot e @ 7@, 11, B G uwel, rod Al T,
T 35, TG 1440011 2 Bux +91-181 4630477, S 01814630477
- gain@gnagroup com; BeRTERE: waw.gnaaxies.in
HeaT

titled case,
accused could not be served
through Non Bailable Warants
of arrest. Proclamation is here-|
by made that the said Jagtar
Singh is required to appear
before this Court (or before
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Maﬁmé%ﬂ@yw%m%ﬁw%@m@
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o through counsel on 04.04.2026|
at 10:00 am.
for details
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n/?trs=district_notice&dis-
trict=Jalandhar

Judicial

First Class-11, Jalandhar|

Dated, this day of 12.01.2026

o
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Case No.-| NACT/W? /ZI)Z‘
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